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IN THE CENIRAL A0l:Il~Ii:i Z'R~-\·rIVE .rr~IB:JI:~L, J.~L}E :a:::;~,jc,1 

:n.I.i?'JR. 

O.A. No .144/93 0t. of order: 5.7.93 . 
. A)olicant ¥.v . 

Vs. '· 
:aadri Lal Gupta 

Jnion of India & Ors. 

I·lr .N. L. Far~ek 

Mxx 
CORAM 

-' 

. Respondents • 

. Counsel' for a?'Jlicant . 

Hon'ble Mr.Justice D.L.Mehta, Vice Chair:r.an 

Hon'ble Mr.O.P.Sharma, I-iember {Adm.). 

pER HON' BLE MR.O.P.SHARI.itA, MEl·1BER (A)M.). 

. .......... 

rhe applicant has filed the present O.A. being 

aggrieved by th~ responde.nts 1 not allowing him to 

cross Efficiency Bar w.e.f. 8.7.88. It was by order 

da:ted·27.3.89 that the applicant was informed ':hat 

he was not found fit to cro~s the Efficiency 30.r. On 

·a perusal of the application1 we find thut a penalty 

of Censure was imposed 0E the a:?Plicant on 6.3 .87. 

·rhereafter, by order dated 25.4.88, a penalty of 

with-holding of one increment for 2 years with c~mu­

lative effect was imposed on him. rhe said penalty 

-was however modified by order aated 8.7.88, to last 

a period of 3 months only. The learned counse: for 

the ·applicant has argued that neither the pena:._ty of 

Censure imposed vide order dated 6.3.87 nor the s~b-

sequent penalty imposed should stand in the v.1ay of 

the applicant being permitted to cross the Eff ~ciency 

Bar. 

2. We have heard the learned counsel for the aup-

1 icant and perused the record. Both the penalties 

were in fact imposed.on dates prior to 8.7.881 the 

date on which the a9plicant was d'1e for crossing the 

Efficiency Bard. The respondents are entitled to 
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consider the penal ties imposed before that date f.:>r 

t~e OtJ.rpose Of dee id ing Whether the a?Dlicant Should r\_. 
be allowed to crosc· the.Efficiency 3a.r w.e.f. 8.7.88. f-.; 

3. The applicant is now entitled to have his nu.me 

considered afresh fot_ the p.irpose of crossing the 

Efficiency Bar and such consideration takes place 

normally every year. l1he respondents shall consider 

the case of the a~plicant for crossing Efficiency Bar 

on the next. date on which such consideration is to be 

held-,. for persons junior to the a;9licant. The ai?r:i-

licant' s name shall be considered by the respondents 

in accordance with the prescribed ru.les and proced,1res. 

As regards the Q..pplicant' s claim that he was entitled 

to cross efficiency 1::>3.r from 8.7.88, the claim stands 

rejected. \·:fth this obServation, the O.A. stands 

disposed of. No order as to costs. 

(O.P.~) {~.~ 
.Member (.ti.) Vice Chairman. 


